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AFFIDAVIT IN REPLY ON BEHALF OF THE GOA
COASTAL ZONE  MANAGEMENT __ AUTHORITY
RESPONDENT NO.1 INTERMS OF ORDER DATED
07/08/2024

[, Mr. Johnson Bedy Fernandes, major in age, Indian
National, presently working as the Member Secretary of the Goa
Coastal Zone Management Authority, Respondent No.1 herein
having Office at 4" Floor, Dempo Tower, Patto Plaza, Panaji-

Goa, do hereby on solemn affirmation, state as under:

I. I'say that I am authorized to file the present affidavit on behalf

of Respondent No.1.
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2. 1 say that I am filing the affidavit in compliance to directions
issued in the order dated 07/08/2024 passed by this Hon’ble
Tribunal in the present matter.

3. 1 say that the Hon’ble Tribunal vide order dated 07/08/2024
had interalia directed as follows :- “2. The learned counsel Ms.
Manasi Joshi representing respondent No.1- GCZMA submits
before us that she has been engaged recently and that in this
regard, whether the notice of hearing on that date was issued
to the appellant or not, instruction would be sought and
theredfier, a clear affidavit would be submitted within two
weeks. We allow the said time.”

4. T say that matter was placed on 343rd meeting held on
11/05/2323 for personal hearing before the Authority. In the
said meeting Adv. G.Naik remained present for the
Complainant. The Respondent was present in person and
sought time. The Authority granted time and posted the matter
on 29/6/2023. As 29th June is declared as a Holiday of Eid the
matter is posted on 06/07/2023. It was directed to issue notice
to the parties. Interms of the decision taken a personal hearing
notice was issued to parties calling parties for hearing on
06/07/2023.A copy of the said notice of personal hearing along

with registered AD card is marked Annexure “A”.
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5. I'say that thus there is infirmity and/or procedural lapse on the
part of the Authority. I say that the demolition order passed by
this Authority in view facts and circumstances of the present
matter thus just and proper.

6. I say that contents of paras 1 to 5 of this Affidavit are true
to my knowledge and belief and the same is based on the
records maintained by the Goa Coastal Zone Management
Authority. I say that legal submissions are based on legal

advise which are believe to be true.

Solemnly affirmed at Panaji, Goa,

On this 28" November of 2024.

Selemnly affirmed bos zaill
Greme b
wid it o, (2f- /’m_% 6. 5. KUBAL

S— ___—'—'"‘“‘“'“ "‘.Notary (Govt. of India)

Reg. No:Q7 JG3) D *" panaji-Goa, Indid
kriﬂ EN“ 'y l..gth.,.:gp—.
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